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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

CENTRAL ZONE, BHOPAL 
 

Original Application No. 70/2022 
 

IN THE MATTER OF: 

Petitioner  Abhay Kumar Akolkar  

Versus 

Respondents  State of Madhya Pradesh & Ors. 

 

ACTION TAKEN REPORT ON BEHALF OF STATE OF MADHYA 
PRADESH IN COMPLIANCE OF ORDER DATED 06.11.2023 

 

IT IS MOST RESPECTFULLY SUBMITTED HEREINBELOW : 

1. That the present application pertains to the alleged 

encroachment on water body, on the basis of forged and 

fictitious map, which was intentionally used for grabbing the 

State land or the pond area for purposes other than the 

purpose prescribed by law through deceitful means causing 

loss to the State land and acting on such a document though 

it is not a document for purporting to be made in official 

capacity by the authorised authority. 

 

2. That further this Hon’ble Tribunal vide order dated 

06.11.2023 directed the state administration to file a final 

action taken report with regard to demarcation of Telia 

Talab. That for the convenience of this Hon’ble Tribunal the 

relevant extract from the aforementioned order is reproduced 

hereinbelow : 
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15. In light of above directions, the lands and the matter 
covered under clause A of C.A. No. 5328-29/2016 has 
been finally determined and not to be disturbed or affected 
in any manner. With regard to the directions given in Para-
25 (b & C) a Committee has been constituted which has 
submitted the report and Hon’ble the High Court of 
Madhya Pradesh, Indore has also issued the directions in 
Writ Petition no. 25162 of 2013 vide order dated 
03.10.2023 and directed that in fitness of the things it is 
directed that the competent authority of the respondents 
may publish the Mandsaur Development Plan, 2035 as 
expeditiously as possible preferable within the period of 45 
days from the date of receipt the certified copy of the order 
and such publication shall remain subject to the order 
passed by this Tribunal. The committee has suggested five 
alternates in which the report makes it clear that two 
alternatives are existing and the proposed Master Plan of 
2035 whereas the other two alternatives are based upon 
correspondence dated 05.05.20211 which is found to be 
doubtful by the committee itself and thus the only rational 
and applicable map to determine the precise boundary of 
Taliya talab is of Mandsaur Development Plan, 2035 which 
is prepared as per provisions of MP Nagar tatha Gram 
Nivesh Adhiniyam, 1972 wherein first draft plan was 
prepared then objections are heard by a committee, 
thereafter, Director, Town and Country Planning receives it 
and finally State Government approves it. Accordingly, the 
method as suggested by the Committee as in point no. 3 
and 4 which is prepared on the basis of expertise of 
National Remote Sensing Agency, Hyderabad with the 
proposed Master Plan of Mandsaur Development Plan, 
2035 is accepted and the committee is directed to further 
proceed in accordance with proposal as contained in Para-
3 and 4 of the conclusions based on the satellite imaginary 
of National Remote Sensing Agency, Hyderabad and 
submit the report within two months. While finalizing the 
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draft anyone aggrieved or moves any application or 
representation, the committee is at liberty to provide an 
opportunity of hearing to the person concerned and to 
finalize it according to the revenue rules and in accordance 
with the directions issued by the Hon’ble Supreme Court of 
India and order of Hon’ble High Court quoted above. 

16. List it on 08th January, 2024. Final Action 

Taken Report be filed before the next date of 

hearing.” 
 

3. Thereafter in compliance of the aforementioned directions a 

Joint Committee was constituted comprising of, 1) Upper 

Collector, Mandsour; 2) Joint Director, Town and Country 

Planning; 3) Chief Municipal Officer, Nagar Palika Parishad, 

Mandsaur; and 4) Executive Engineer Water Resource 

Department. 

 

4. That the demarcation of the waterlogged region was 

established based on satellite imagery obtained from the 

National Remote Sensing Agency in Hyderabad. This 

demarcation was subsequently overlaid onto the 

corresponding Khasra number in the revenue records. 

Furthermore, after the release of the Mandsaur Development 

Plan 2035 (Draft), for the purpose of addressing objections 

and recommendations, the border area delineated through a 

drone survey conducted on 28.08.2021 has been associated 

with the respective Khasra numbers in the revenue records. 

A copy of Action Taken Report along with demarcation maps 

are marked and annexed herewith as Annexure R-1. 
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5. Thereafter, the aforementioned committee reviewed the 

abovementioned maps, noting that the drone survey 

conducted on 28.08.2021, following the release of the 

Mandsaur Development Plan 2035 (draft), demarcates a 

larger area and given its timing in August, this survey 

provides a more accurate depiction of the waterlogged 

portions of the lake and its boundary area. 

 
6. An affidavit in support is filed herewith. 

 

Date: 06.04.2024        
Place: Bhopal 
 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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Gaurvanvit Jain
Annexure R-1
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